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CENTRAL ADMINISTRATIVE
PRINCIPAL BENCH

TRIBUNAL

oA 1 769/2003

New Delhi, this the 17th day of Ju1y, 2003

Hon'ble Sh. Shanker Ra'iu. Member (J )

Suni I Kumar Chaudhary (Asstt.
S/o Sh. Sona Ram Chaudhary
R/a A-122, Mahendru Enclave
Opoos i te Mode'i Town- 1 I I
Delhi - 110 033.

D'ivl. Off icer)

.App I i cant
( By Advocate Sh. S. K . Gupta )

VERSUS

Govt . of NCT of De I h i : th ror-igh

Chief Secretary
Delhi Secretariat
LG.Stadium. I . P. Estate
New Delhi - '1 10 002.

The Principal Secretary
Govt. of NCT of Delh'i
Delhi Secretariat
I. G. Stadi um, I. P. Estate
New Delhr - 110 AO2.

( Home )

Chief Fire Officer
Delhi Fire Service
Fi re Headouarters
Connaught Ci rcus
New Delhi - 110 00'l .

. . . Respondents

ORDER(ORAL)

Shri Shanker Ra.iu,

Appl i cant 'imougns resoondents order dated

6-5-2O03 wherein suspension has been revoked without

dec'iding the period f rom 12-7-?OO1 ti 11 6-5-2003.

Appl icant who was involved along with one Sh.

Shishpal Tyagi in C.C.No. '1612OO2, by a judgement

dated 18-1'l -?OA?, dpe'l icant as wel I as Shish Pal Tyagi

have been acqu i tted , as the p rosecut'i on has f a i 'l ed to

bring home the guiit of the accused by adducing any

cogent, suff icient, r€l iable and bel ieve-worthy

ev i dence.

? . Sh . Sh 'r sh Pa I Tyag i i n consequence by an

crrder dated 27-12-?AO2 was rei nstated back after
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revocat i on of h i s susoens'i on and the pe r i oci of
susoension w.e.f . 12-7-ZAO1 t"i ll the date of issuance

of the order has been treated as neriod spent on rjuty"

3. Applicant a1'1eges discrimrnation and

further states that as per FR 54. it is incumbent unon

the respontlenLs to have decicjed the neriod of
suspens i on .

4. In Lhis view of the matter. ends of _ir_rstice

would met if thre nresent oA is di rected to he treateri
as renresentation of the applicant. Resnondents are

further di rected to tal<e a rJecis"ron regarding

susnension perioo'of the apfllicant ireeping in view t.he

order nas-sed on 27-12-2oaz in the case of co-accuserj

Slr. Sh'ish Pal Tyagi. This exercise should be

completed by passing a detailed anrJ sneaking order

with'in one month from the date of rece.ipt of a copy of
this order.

5. OA stands disoosed of as above at the

admission staqe.
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